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INTRODUCTION

1. the Chairman of the Estimates Committee, having been authorised 
by the Committee present this Fifty-Seventh Report on the Action taken 
by Government on the recommendations contained in the Committee’s 
Ninth Report on Administrative, Financial and other Reforms.

2. The Ninth Report of the Estimates Conunittee was presented to 
the Hiuse on the 2ist May, 1954. Gwernment laid a statement on 
the Table of the House showing the progress made in regard to the recom­
mendations contained in that Report on the 30th September, 1954. The 
replies were considered by the Sub-Committee of the Estimates ^mminec 
*955-56 during their sitting on the 23rd Oaober, 1955. The main 
Committee considered the views of the Sub-Committee on the 28th Novem­
ber, 1955 and 8th December, 1955. Further replies received from Gov­
ernment have been included in this Report.

3. The Report has been divided into four Chapters :—

I. Report

II, Recommendations that have been accepted by the Gov­
ernment.

III. Replies of the Government that have been accepted by the
Committee.

IV. Replies of the Government that have not been finally
accepted by the Committee and are being pursued.

BALVANTRAY G. MEHTA, 
N ew  D e l h i, Chairman̂

The 21 St Marchy 195 7.I Estimates Committee,

(ii)



C h apter  I 

REPORT

In paras 5, 6 and 9 of the Ninth Report, the Committee had recommend­
ed certain changes in the existing system of budgetary and financial control 
in the administrative Ministries. In the statement laid by the Government 
on the Table of the House on 30th September, 1954, it was stated by the 
Government that the recommendations were under consideration of the 
Cabinet. Later, the Committee inquired the final decision in the matter, 
and also desired to have a comprehensive note from the iMinistr>' of Finance 
analysing the extent to which the present procedure of preparing the Budget 
and of obtaining financial sanction, contributed to delays in the imple­
mentation of schemcs and indicating the reforms necessar> in the present 
procedure. The (lovcrnment replied that a scheme f(>r the reorganisation 
of the Department of Expenditure of the Finance Ministry was at present 
under implementation and that a further communication would follow in 
due course. vSimilarly, in regard to certain other recommendations con­
tained in paras 12, 29, 45 and 59 of the Report {vide S. Nos. 9, 21, 
33, and 44 in Chapter IV of this Report) and dealing with (a) the mainten­
ance by the Ministry of Finance of a rccord of cases where due to bad or no 
planning funds lapsed, (b) constitution of cadres in different spheres of 
Government ac'tivity for manning important and technical posts, (c) feasibi­
lity of adopting the U. K. system of appointing the officers of the Treasury 
to the Executive Departments and (d) decentralisation of the executive work 
of the Government of India. (lovemment stated that the matters were 
under consideration and that a further communication would follow as soon 
as possible. 'I'he Committee consider that these are important matters and 
that there should be no further delay in taking final action thereon.

2. In para 1 1 of the Ninth Report, the C-omniittee had recommended 
that the Ministry of Finance should maintain a complete record of schemes 
in which the detailed estimates or blue prints were not prepared in advance or 
which were subjected to frequent changes in the course of execution or where 
actual expenditure exceeded the original or revised estimates. The Com­
mittee. had also desired that the record should be fi^riodicaily laid before 
the Committee in the form of a statement ft>r examination. Government 
stated in reply that a record as suggested by the Committee would be main­
tained in respect of major works costing Rs. 10 lakhs and above but that 
it would not be practicable to maintain a record for numerous smaJfetr 
schcmes. Government also stated that cases in which proiects were execuH 
ed at a cost greater than that originally sanctioned found a place in the Audit 
Report and were brought to the notice of the Public Accounts Committee and 
that it would not seem necessary to provide for submission of the statements 
to the Estimates Committee. The Committee do not consider it necessary 
to press their recommendation that such statements should be submitted 
periodically to them, since it is open to them to call for the records as an4 
when they deem necessary while examining the estimates of a Ministry^



3. In para 23 of the Report, the Committee had made a number of 
recommendations regarding the organisational set-up of the State 
undertakings. As the matter has been further examined in detail by the 
Committee in their Sixteenth Report, they do not propose to offer their 
comments at this stage and will revert to the subject later.

4. In para 27 of the Report the Committee had pointed out that no 
business imdertaking would be a success unless staff highly specialised 
in cost accountancy were posted from the very start. The Government replied 
that arrangements for the posting of such s r ^  were made as far as possible. 
They also stated that there was a Chief Cost Accounts Officer with a small 
staff attached to the Ministr>- of Finance. The Committee have 
repeatedly drawn attention, in their Reports on the working of various State 
undertakings, to the necessity of having an uptodate system of cost accounting. 
TTie Committee have found that even where it is claimed that a cost account­
ing organisation is well established, the system is not uptodate and that it 
does not serve fully the purpose for which it is intended. Therefore, while 
the Committee note that the Government have accepted their earlier 
recommendation in principle, they feel that much remains to be done in 
the acutal setting up of an uptodate cost accounting organisation in all the 
State undertakings. They would, therefore, recommend that the matter 
should receive urgent attention.

5. In paras 33, 34, 51, 60, 61. 62, 63 and 64 of the Report, the 
Committee had made a number of recommendations for the reform of 
administrative procedure in order to ensure better efficiencj' and expeditious 
dispose of work. It is evident from the replies furnished by the Government 
that several steps designed to meet the purpose which the Estimates Com­
mittee had in view, have been taken by the Organisation and MethodsDivision. 
The Committee note that orders have been issued for the decentralisation 
of authority, enhancing the powers of the Ministries and Heads of Depart­
ments and lowering the decision-making level in a large number of matters. 
The Committee also observ'e that detailed instructions have been given regard­
ing the procedure of work and also that control measures have been intro­
duced to check unnecessary delays. It is further noticed that the Govern­
ment propose to include suitable provisions of the type suggested by the 
Onnmittee in a ‘Guide to Efficienc>’’, which is under preparation by the 
O. & M. Division. While the Committee note with satisfaaion that 
efforts are being made in this direaion, they would obser\'e that the test of the 
adequacy of these measures would be the aaual improvement of efficiency. 
In respect of a few of the reconraiendations in the Report the Government 
have replied that they were already provided for in the existing instructions. 
Also in reply to para 60 of the report, the Government have said that “ the first 
round of inspection and case study by the O. & M. Division revealed that the 
prevailing inefficiency was not due so much to the faults in the prescribed 
procedure as to the failure properly to follow them.” The Committee would, 
^erefore, suggest that apart from laying down revised procedures, there 
should be a relentless drive to ensure that in actual praaice work is disposed 
of in a business-like manner and that there should be no complacenc>’ in the 
matter.

6. In para 41 of the Report., the Committee had recommended that 
officers in receipt of Rs. 500/* p.m. and above should not take up employment 
in any private business tor at least three years after retirement, if the private 
business came within the responsibility of the Government Departments



in which they had worked during the last three years before retirement. 
The Government stated in reply that orders already existed prohibiting officers 
of All India and Class I Centrd Services from accepting private employment 
for two years after retirement except with the Government’s permission, 
which was granted after proper scrutiny. The Committee then pointed 
out that besides the All India Service and Class I Service, Officers of Class II 
Services also should be brought within the purview of the orders prohibiting 
acceptance of private employment and that the period should be three years 
as already recommended i y' them. The Government have in iheir further 
reply stated that for several reasons, it was not considered necessary to bring 
Class II Officers within the scope of the restriction {vide S. No. 30, Chapter 
IV). Restrictions have however been imposed on specified categories of 
Class II Officers in the Engineering Departments. Also in the case of non- 
pensionable officers of these departments, it has been prescribed that they 
should sign an underiaking that they would not seek private employment 
of a certain nature within two years of retirement without the prior permission 
of Government.

While the Committee note with satisfaction the issue of the orders referred 
to by the Government, they would suggest that a review should be made 
by all the Ministries to determine to which of the Class II posts under their 
control, similar orders should be extended, keeping in view the need to maintain 
a high reputation for moral standards, as the Committee had pointed out 
earlier. They also feel that it should be examined whether non-pen- 
sionable officers holding all such posts, could also be asked to sign a suitable 
undertaking, when they are paid their gratuit)' or provident fund.
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^  SŜ i 
-  8 2i 
: i £

€/)
c
o

g o  
§ IIlls

•o c 
g  o  c * -  
" ^ . 2 ^  
o *".2 J>



1 * ®  § 

•S i.-s
S f -
a «*5

® o.S

• g o o
l^ - S
• S o c
^ I e
m
•S30
1-8 3 
2 "■§ 
eg® «

o j c

3 2
3  ^•a o 

•a
o "«

bO-O
E o 
3 «c
o
V) ;3 
o ^

I f4mt **

JD
3
O
•a 

^  . 

2 |  
H o
cc ^

® 2
"3 3 
C Q

(A
>s

cd .3
• S a ^

Z §gC/3

i ;
&.S

O

1 “Vm
^  o

I s
•2o

£  jc ^
^ l - s

V O i> T3 *-JS rt ^

^ ST S  
•a e e

CO si•r̂  tpi

^  i  •O c ^ c g-:3 S JC -C 3 •21: ^ ^  o 
u is -c 
® S TJ 
i J - c -3

M

;e c V e
i ; s - i

V5



I
I

I

i  I 
i l '

m

i W

a  o 60*"X X e e(0 .a .s

2.S3 
§|g- js - s x  

uo-a j3 ’5 £  c ^

51*1
! l l
S « 5P̂  
? . - l i  

«« 2

I IS
® c

■S.i: 
£  Jc

2 Ji

CAtL
G

s i -5«5 *-*Q
C O'tr
I  ̂ u

|1^
_  S’ ® ®«  *-T 3  g

Ji'- .i: I  “
*' «  Si -s  •£

I - l aP c c ><, C **4 .»4 O

N
SO



I
I
■s

f

rr\

u
S's
U'
z
C#1

n

< 2  O W

Ilillililli I
Ih  fallal

H ^

^lli  
*o ^ “ •o

l|;|
s 3

s i  =1 -.I'illl
^Isl!

k I  
v a  
5 -®
| o
i s

§g»x s ’®

O
I ' i

b §?3 *3

o « § § i

pifi
|ss&«

00

X
JC
s

V

Ji

I
C
41

1
5
•g

i

£

.S
I

z
CO



m

8 8 l 2 ' i ® § “

.2

g ”-S'-S 82
” 2 S S s g-g

§•2 8 i l l  8 
•5 £ -o «a «« t  
c  g  g «  2 ^  «

s

3 S ^ '§ l - E

tu tj tt w c 2

^liliPies jD A c3 ?  ̂iS 
• ' g p 8 | «  =

I  6 s -= II

CO
E g ^ - ° s ® - o o  O c ft>-0 c
' j | l i i « : s  

,i“>sl»,S"«

u n m z i m
g - s S I

c
c

i . § ^ 8(/)

n



£ a  u

Kb
|1^|
•H In C
g ° s « ‘'■ '̂SI
§ i i - s j g i - 2 i .

4i l i 8 | i  . -s^a•0 3 0 5 c *D K«v»S ^
' “ O ' S ^ P l c  

-  1{
i?llillllJ
o

gsljlsff
ilLi^r
•S *̂ ’0 'c3 8^  4̂ V 13 -S fli •e
« g 6 ‘s | . ^ l i
h

c/i Cm 
O, “ S-S2

s’i u c >
y  «  « - 2  5  g  
• r - S - S « > E

VC (m 
=»'c ®  C•- a _
!U:;|
g o | S §  

l i i l & l

•§3

i’i i c9
s

S;S o

I I  I
ss-| | | la pH o <-* *5

1 1 1
§ •3 6 1
« * S 8 iSOS'S

OS

rf)



«n

§ i l <  

«> 8 Si !j s i s••3 -Ss^-s-se^

I I I ”- 11^
g <  i  
3 :s|j2 r
^ y 3



i s|

2 | £

S i s k ' S

1^11 i f

g l s - s i ^
«  3 eo r

> ^'t? u

a :> y 'S. C i «  SS8"sr

3 «
•OX Ci* C c

■S S{ ^  g  g  fto2 
t j o . s S 8 . c c

■ g l - s l ^  
■.■sSs
2 c “m£3 «> « 

|ii«1

h
•3 s  »8 C O

H i ' g ®u e c es o
^ 5 2  o-^

ilH?IIS it
•0 o « w 

•O CJ= «>
§ : c | s

it si 
IHeI

a

00



m

^  rrt

c  c  3  -g c  -g
«-o S>s g *-c * - * w c S S j 5 - 
S i> ^

| § « l * S s f
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{Vide S. No. 26, Chapter III)

Note regardir^ Separation cf Accounts from Audit

On the de facto transfer of French Establishments in India tD the Go­
vernment of India a Pay and Accounts Office was set up at Pondicherry with 
effect from ist November, 1954. Departmental Pay and Accounts Offices 
have also so far been opened, as an experimental measure, for the Food, Re­
habilitation, Supply from ist April, 1955 and Printing and Stationery from 
ist December, 1955, as well as for the Rajya Sabha and Lok Sabha SecreTa- 
riats, fr:>m ist October 155, at the Centre and for Education, Refugee Relief 
Rehabilitation Departments in West Bengal from ist August, 1955 and 
Police Department in Saurashtra from ist October, 1955.

2. The working of the maintenance and departmental accounts was 
reviewed recently at an Inter-Departmental Meeting and it showed that 
it is still premature to express any final opinion on the experiment as the 
scheme has been in force only for over a year now. Apart from the time 
required for the departmental accounts officers to adjust themselves to the 
new set up in a way in which they could function strictly according to the 
established Financial Rules and Regulations, the matter was somewhat 
complicated by the marked deficiency in available trained manpower caused 
by the rapid expansion of the scope of the activities 01 Government. The 
scheme also raised a number of important issues including some that would 
impinge on the constitutional provisions and as such it would not be de­
sirable to take any hasty decision. It has, therefore, been decided that for 
the present (i) no further expansion of the scheme should be undertaken in 
the State field ; Comptroller and Auditor General should consider whether 
the scheme in Bengal should not be abandoned ; (») the experiment in the 
Central field should be extended to the Irrigation and Power Ministry, which 
had been provided with an internal Financial Adviser. The possibility 
of its further expansion to CPWD where heavy outlay on works expenditure 
is involved, should also be explored ; (iti) the detailed working of the scheme 
should be reviewed by a high level officer to be appointed by the Comp­
troller and Auditor General; and (iv) an interim report on the working of 
the scheme with reference to the Departmental Accounts Offices already 
set up should be furoisbed to the Government in the near future.



{Vide S. No. 51, Chapter III)

A detailed note on the working of the Central Stationery Officey Calcutta, con- 
taming inter alia, the volume of stationery stores obtained and the 

extent of bulk orders placed by them

1. Working of the Government of India Stationery Office-^

The Government of India Stationery Office was founded more than 
a century ago to ensure regular supply of stationery materials to the autho> 
rised indentors. Its main functions are stated below :—

ri)'Procurement of Stationery materials (both indigenous and im> 
ported).

(lO Planned stocking of the bulk of these materials in the various 
stores and godowns.

(ttt) A rran^g for the supply of stationery requirements to the autho­
rised indentors either from the stocks or by direa despatch by 
the Contractors in accordance with the scales> in the case of non­
paying indentors, and budget grants, in the case of paying in­
dentors.

(iv) Maintenance of accounts of the stationery procured and issued.

2. The changes in working conditions that have taken place since July, 
1954 in respect of (0 , (it) and (tit) above are indicated below. Futher, a 
Study Group of O. & M. Officers is at present going into the detailed working 
c i the Govemmoit of India Stationery Office.

3. Procurement of stationery stores—

(a) Indigenous Stores.—In consonance with the recommendations of 
the Dq>artmeiital Oxnmittee contained in para 41 of their Report, pro­
curement action is beii^ commenced in the month of August, preceding 
the year in whicii supplies are required to be procured. The quantity state­
ments are passed by Controller by the middle of August. The Advertise­
ments are publisbed in the leading newspapers and in the Indian Trade- 
Joumal by the ist Sqxember. Indigenous stores are procured on the basis 
of competitive rates and qualities of stores tendered. With a view to ensur­
ing smooth flow of supplies, contracts are in many cases distributed amongst 
a number ^  contractors at slightly varying rates. Conditional offers (o». 
those sut^ect to release assistance by Government) are not accepted. Appli- 
cadoQS for release assistance or for impon licence are, however, forwarded 
to the appropriate authorities with suitable recommendations.



jThe Stationery Office is still facing difficulties in the matter of procure­
ment owing to tte limited powers of purchase. These difficulties wilt be- 
minimised if powers of purchase of the Head of that office in view of the 
appointment of an officer of a higher status, vie.y Controller of Stationery, 
are enhanced. Suitable proposals in this respect are under consideration.

(b) Imported Stores,— Êvery eflfort is l̂ eing made to persuade the in- 
doitors to use indigenous stores. Indents for imported stores are, however 
pUced on the D.G.I.S.D., London, only in respect of the stores for which 
estimates are furnished to Stationery Office and which are certified to be 
indispensably necessary. Prior to submission of the Indent to U.K., tenders 
for such stores are invited from the stockists in India with a view to finding 
out if such stores are available with these stockists and if it would be more 
economical to obtain the stores from abroad. This is in accordance with 
the recommendations in para 52 of the Departmental Committee’s report. 
The tenders referred to above are also meant to find out if suitable indi­
genous substitutes are available.

4. Planned stockir̂  of materials—

In para 57 of their recommendations, the Departmental Committee have 
laid down that there should be two stores, one Main (Wholesale) Store and 
the other Retail Store. Accordingly, the Main and the Retail Stores staned 
functioning with effect from ist September, 1954. Materials are being 
stocked and recoupments are being effected in the manner indicated by 
the Committee. Bin Cards are also being maintained for every item of store 
in the manner suggested by the Committee. Separate packing and des­
patch sections under the control of the Assistant Controller of Stores, and 
entirely independent of the two Stores, also started functioning with effect 
from 1st September, 1954.

5. Arrangements for the supply of Stationery requirements to the authorised 
Indentors—

The indents received from approximately 5500 indentors are classified 
under the following eateries and dealt with in the 3 Supply Branches of 
the Stationery Office :—

(1) Indents from Defence Services.
(2) Indents from Non-paying Central Civil Officers.
(3) Indents from Paying Departments, viz., Railway & Post Offices,—| 

Pan C States etc. and quasi-Public txidies.

Defence services have got several Stationery Depots. Items are de­
manded in bulk by these Depots and supplies in respea of most of the Items 
are arranged by direa despatches from the Mills/Firms. Similar action is 
also taken in respea of big demands from the Ministry of Defence or odier 
Wings of the Defence Service*.

Identical action is taken in resp ^  of Indents fr<Hn the other big 
aon-paying Indenters and from the Paying Departments, like the Railways 
and Posts and Telegraphs Department. With a view to availii^ the re­
duced departmental charges, the Railways always prefer supplies by direct 
orders on Mills and firms.



6. The attached statement would indicate that the value of direct supply 
orders is gradually on the increase and that of Store supply orders is de­
creasing. The pressure on the Stationery Office Store is expected to be 
reduced further owing to :

(0  ^ e  utilisation by the Government of India Forms Store, Calcutta, 
and ^ e  Government of India Press, Calcutta, o f a considerable portion o f 
the godowns at Santragachi for the storage o f their stocks of paper etc., which 
is at present supplied by the Stationery Office from its stock on receipt of 
demands from those two Organisations. Occasional supplies o f paper and 
supplies o f Straw Boards whidi is at present being arranged from the Station­
ery Office stock are likely to be arranged in future by placing direct supply 
orders.

(*0  The establishment o f a regional Stationery Depot at Delhi within 
die next few months to cater to the requirements of the Ministries and 
r^partments o f the Government of India in New Delhi and Delhi, will 
also afford a great relief to the Stationery Office.

7. As regards the su^estions of the Estimates Committee that it would 
be simpler and more efficiem system if the Stationery Office enters into rate 
contracts widi various firms and the indentors draw their requirement direct 
from the firm, it may be stated that the matter was considered in detail by 
the Vais^ Committee in para 23 of their report. The Committee did not 
fevour die substitution of quantity contracts for rate contracts for the follow­
ing reasons :

( 0  Under a rate contract there is no obligation on the part of the Govern­
ment to place orders for any specified quantit>\ Raw Material is to be 
arranged by the firms for the produaion of finished goods. I f  rate contracts 
are placed, the firms cannot estimate their requirements of raw materials 
and cannot quote economic rates.

(it) Small indentors, whose number is much greater than the big in- 
dentOTS, require these items in small quantities. The firms will decline to 
accept such small orders as they will have to obtain payments of sm ^  am­
ounts of bills from a large ntmiber of consignees and ^so the cost* of packing 
and transportation of such small consignments will be disproportionately 
high.

(tn) In the case o f stationery manufactured through Government or 
private presses, materials are supplied from the Stationery Office stock and 
the cootracts must be operated ^  the Stationery Office. Apart from the 
fiKt that the private presses will not undertake piecemeal orders without 
canra charge, it would be impracticable for the Stationery Office to issue 
materials to the presses against individual and piecemeal orders. 
Matmenance of accounts and ke»ing effective check by the Stattonery Office 
will alio be difficuh.

(w) A reserve stock will have to be maintained in the Stationery Office 
to meet emergem requifcmems due to break-down o f suppty on acooum of 
ttrikc8,eic.



(o) Inspection of the quality o f the stores before supply by the comrac- 
tors will be difScult and a large inspecting staff on a regional basis would 
be necessary to cope with the work, unless it is decided to do away with the 
inspection, in which case the Government will have to run the risk of accept­
ing poor quality of stores.

(w) The number of bills will increase enormously and so will the corres* 
pcmc^ce and complaints for delay in payment in connection therewith.

II. Volume of Stationery Stores obtained and extent of bulk orders placed
by the Stationery Office

A statement furnishing the comparative figures for the year 1951-52 
to 1953-54 is given gelow :—

Direct Sto
Supply Supply

Rs. Rs.

1951-52 ........................................ 1,87,64,932 6547,530

1952-5 3 ...................................... 243,72,170 92,85,065

1953-5 4 ...................................... 2,69,04,528 90,86,007
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{Vide S. No. 30, Chapter IV)

No. 29/1/55-Ests.

G overnment of India 

M IN ISTRY OF HOME AFFAIRS

New DelJn-2t the 20th Juney 1956

OFFICE MEMORANDUM

S ubject : Acccptince of employment as contractors or as employees of 
contractors by engineers and other officers of gazetted rank 
of Engineering Department after retirement.

Under article 531-B of the Civil Service R^ulations, retired Govern­
ment servants who belonged to AU-lndia Service or Central Services, Class
1, are required to obtain the permission of Government before ta l^ g  up 
any commercial employment within two years of their retirement.

2. According to the existing instructions, retired engineers of the Central 
Public Works Department are debarred from working for the department 
either as contraaors or as employees of contraaors. It has now been de­
cided that such a ban should be removed and that, as in the case of retired- 
officers of All India Services and Central Services Class I, taking up commer­
cial employment, retired engineers should be required to obtain prior per­
mission of Government if the>’ seek employment as contractors or under such 
a>ntraaors within two years of retirement.

It has also been decided that this principle should be adopted uniformly 
in respea of all engineers of gazetted rank and other gazetted officers em­
ployed on engineering or administrative duties in the engineering depart­
ments of the Government of India, wht> after retirement, seek employment 
as contraaors for or in connection with the execution of public worls (in­
cluding Railway and Dcfence works) or as employees of such ccmtraaors 
within two years of their retirement. Such permission within two years of 
such an officer’s retirement will be given very rarely and only in special 
circumstances.

3. No person who is covered by these orders and has not obtained the 
necessary permission should be given any such contract and a condition 
should bt incorporated in the terms of the contract that it is liable to can­
cellation if either the contraaor himself or any of his employees is found to 
be a person to wlwm these orders applied and he had not obtained the ne* 
<cesMry permission.



4. As a further safeguard, it has also been decided that at the time of 
sanctioning pension, officers of these categories should be required to sign 
an underttddng that they would not seek sudi employment within two years 
of retirement without the prioi permission of government. In the case of 
noo-pensionable officers, the officers should be required to sign a similar 
undertaking at the time th^ are paid the gratuity.

Sd. B. D. TEWARI, 
Deputy Secretary to the Government of 

India.
To

All Ministries the Government of India etc.



(Vtde S. No. 30, Chapter IV)

Statement showing the number of cases where Class I  officers applied for mid 
were granted or refused permission to take up commercial en^loyment 

after retirement during the years I953>
1954 1955

Officers ICS/IAS/
of Class I IP/IPS Total
Service

No. of cases where permission was asked 
f o r .................................................. 26 16 42

No. of cases where permission was 
granted.................................................. 20 16 36

No. of cases where permission was 
refused . . . . . .  2 2

No. of cases where permission was 
neither refused nor granted as Go­
vernment servants concerned did not* 
furnish the particulars of post etc.
which they proposed to take up . 4 4



(Vide S. No. 43, Chapter IV)

Ptmaions of the Purchase and Development Board as envisaged by 
the Stores Purchase Committee

The functions of the Purchase & Development Board as envisaged by 
the Stores Purchase Committee are detailed below :—

1. to advise on the most effective methods for implementing the
Central Purchase Policy as an instrument for industrial de- 
vdopment ;|

2. to advise on any other matters of purchase policy or any proce*
dural or organisational matters, with a view to improving the 
effectiveness of the Central Purchase Organisation ;

3. to advise the departments undertaking direct purchases as well
as Government Corporations, on general matters of policy 
and the scope of such direct purchases. Individual purchase 
cases of importance may also be referred to the Board by De­
partments or Corporations and the Board will offer its advice 
in such cases ;

4 . to advise on all cases of purchases having unusual features which
may be referred to the Board by the Director General (Supplies
& Disposals) or such other cases as are beyond the Direaor 
Generd’s powers, e.g.y cases relating to price preference mar­
gins, waiving of Liquidated Damages etc. The contraas in 
sudi cases continue to be executed by the Direaor General 
(Supplies & Disposals) ;

5. to keep under constant review Government’s purchases abroad
with a view to ensuring that no purchases are made abroad 
o f any items which can be produced indigenously and also with a 
view to developing capacity in the countr>> for the future pro­
duction such items ;

€. to undertake periodically a review of the principles followed Iry 
ifutendng departments in formulating their indents, with a view 
to ensuring econcuny in outlay and better development of in­
digenous capacity;

7 . 10 review die working c i the Centra] Purchase Organisation with 
•  view to consider transfer o f additional stores, including special­
ised itent from indenting departments to the Central Purchase 
Orgmiaitkm for procuren^t.



8. to advise on proposals for direct purchase of equipment and stores
by a major project other than an industrial or a river vallqr pro­
ject.

9. to compile a list of items the development of whidi should be spon­
sored urgently and to explore ^ e  possibility of making long­
term arrangements with prospective indigenous manu&cturers;

ID. to co-ordinate developmental activi^ on proposals sponsored by 
Government departments for indigenous manufacture;

1 1 . to prepare a list of items in respea of which the general price pre­
ference of 15 per cent, to indigenous products need to be 
raised to 25 per cent;

12. to advise purchase authorities on suitable action to be taken in
cases where a decision purely on the basis of lowest quotations 
received is likely to result in virtual extinction of an industrial 
unit ;

13. to scrutinise large-valued indents through a standing committee
with a view to avoid over-stocking of stores in indentors* de­
pots ;

14. to review periodically the schedules of powers delegated to offi­
cers at various levels in indenting departments for approval 
of demands ;

15. to review the working of the arrangements made by the Centra
Purchase Organisation in r^ard to programme fbr receipt o 
indents *

16. to examine ‘urgent’ indents which may be referred to by the Central
Purchase Organisation and to suggest remedial measures to in­
denting departments for reducing the number of such indents;

17. to advise on cases referred to by the Central Purchase Organisation
in regard to purchase of alternative ‘makes’ against indents for 
proprietary' stores;

18. to arrange for the preparation of a comprehensive vocabulary of
stores required by various indenting departments;

19. to review periodically the working of the proposed system of issu’
ing limited tenders in the case of demands below Rs. 10,000/- 
in value;

20. to prepare list of items where purchases should be restriaed to
specified ‘makes’ and ‘brands’ and also arrange for trials of new 
products and brands.

21. to advise on cases referred to by the Central Purchase Organisation
in regard to purchase of large-v-alued spare pan^.

22. to review periodically cases involving major deviations from the
General Terms and Conditions of Contraa.

23. to review the list of stores to be inspected by the Central and De­
partmental Inspection Agencies.


